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Present :- Hon'ble Mr. A K. Patnaik, Judicial Member
-+ ZaaorHon'ble Ms. Jaya Das:Gipta;Administrative‘Member -

For the Applicant v ¢ «. IMraP:C.Das Counsels) ruiws
Forithe:Respondents’ = - i zserMriAlK: Chattopadhyay, Counsel
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A K. Patnaik.Judicial Member. ... I' ¢..anid Sl
Heard.My. P.C. Das, Ld. Counsel appearing for the applicant and Mr.

AK Chattopadhyay, Ld. Counsel appeanng for the respondents
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2. Thls UOA’f has been ”f‘ Ied DYL eAmlruddln~fMa|||ck worklng as
Sub—Postmaster Amlagora Shb‘* 'Po‘ﬂ f‘Ofr ce’“C‘Paschlm Medmlpur
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challengmg the’impugned charge-sheet No B/A-206'dated 9 2 2017 issued
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by the Semor Supenntendent of Post Offlces Midnapur Division, Midnapur

Eatal i\nlﬂn"Y\lH“ r~ran IQCIIQ [aaballak= TN ok el sl

agamst hnm “by vnolatmg Rule 18 of the CCS (CCA) Rules, 1965,

non-consnderatnon of his representatuon dated 13 2017 with regard to
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supply of documents relied upon |n the’charge-sheet as well as appeal
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dated 2.3. 2017 and the set asnde the impugned :charge-sheet. This O.A.

has been filed praying for the following reliefs:

“a) To quash and/or set aside the impugned Charge-Sheet No.
B/A-206 dated 09.02.2017 issued by the Senior Superintendent of
Post Offices, Midnapur Division, Midnapur against the applicant on
the ground of violation of Rule 18 of the CCS (CCA) Rules, 1965
since it is a complaint by the applicant as well as the Senior
Superintendent of Post Offices, Midnapur Division, Midnapur against
each therefore, under Rule 18 of the CCS (CCA) Rules, 1965 the
higher authority who is above the Senior Superintendent of Post
Offices, Midnapur Division, Midnapur can issue charge-sheet but in
this case that has not been done and only this ground the entire
charge-sheet may be quashed and/or set aside.

b) To pass an appropriate order directing upon the respondent
authority to consider the complaint made by the applicant as well as
the representation dated 1.3.2017 and the appeal dated 2.3.2017

preferred by the applicant before the appropriate authority against
the impugned charge-sheet.”

3. The facts in a nut shell as per Mr. Das, Ld. Counsel for the applicant are
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that the appllcant while discharging the dutles and functlons of the. post of

.-..-\..

Sub-Postmaster, Amlagora S.0. was. abused using certain derogatory
statement over telephone fro_m the Senle;St'xpenntendent of Post Offices,
M!gn;apbulr,‘ 1[?$I'V‘:lisjlpph eMngep.yr T,hereaﬁer‘ on. g48 2016 the Senior
Super»in:te‘n_(iieﬁnt;_ of Post Office, Mlgnein%gg\{lggn made a complaint against
him which was duly communicated by.the Sub-Divisional inspector of Post
Ofﬂces Garhbeta Sub Division to hlm On the same day itself he made a

i G cit dif AOOPAL TNVY

ComPleint sury- stafement againsf the St Superitendent of Post Offce,
Midnapur Division.along. with rue, gopy, of his, statement, Subsequently on
thet__q‘a_y_“it:self y,!u’e;.Senior Superin@enqen; of PostOfﬁce Midnapur Division
issued an order of suspension against. him.. Thereafter the Sr.
Superintendent of Post Offices, Midnapur Division, Midnapur issued a
charge-sheet against.him.by. violating. Rule .18 of the.CCS (CCA) Rules,
1965..0n.1.3.2017 he made a representation before the.Sr.,.Superintenden't
of Post (Offices,, Midnapur Division; Midnapur, fosupply him copies of
documents . whnch have been relle_d"uggn in 1 the -charge-sheet dated
9,2.2017;,The applicant preferred an. appeal to the appellate authority i.e.
the Diredo; of Postei Services, West Bengal Circle, South Bengal Region,
Yogayog Bhawan, Kolkata to withdraw and/or rescind the impugned
charge-sheet on the ground that it has been issued in violation of Rule 18 of
the CCS (CCA) Rules, 1965, which is still pending consideration.

4, Mr. Das, Ld. Counsel for the applicant submitted that the grievance
of the applicant would be more or less addressed if a specific order is
passed by directing the concerned authority i.e. respondent No. 3 to
dispose of the appeal dated 1.3.2017 within a specific time frame and in the

meantime the applicant should not be subject to any harassment.
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5. Theugh-Ro-netice-has-been-issued-still-then We think it appropriate
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to dtspose ,ot thrs O A ‘without wartrng for reply by drrectrng the respondent

No..3, that it any such appeal have. been preferred on 1.3. 2017 and the

same is still, pending.consrderatron then rt may be consrdered and dnsposed

of by, way of a well-reasoned order \erthln a penodﬂof three months from the

\_x‘

date of rec_erpt of. a copy of this order under commumcatlon to the applrcant

SNJV(’ WX

and if after,such consideration, the, applicant's grievance is.found, o, be
genuine, then the appellate authority may direct the disciplinary authority
not to proceed with the disciplinary proceeding il the said appeal is

disposed of by the appellate authority.

6. We make it clear that we have not gone into the merits of the matter
and all pornts are kept open for the respondents to. consrder the same as
per the _rules_ and }regulatrons in force.

7. A copy of this order along with paper book be transmitted to the
belal

respondent No. 3 by speed post for which Mr. Das undertakes to deposit

necessary cost in the Registry within this week.

8. With the aforesaid observation and direction, the O.A. is disposed

of.

(AK. Patnaik)

(Jaya Das Gupta) I
Jiidicial Mamber

Administrative Member
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